HIGH COURT OF CHHATTISGARH, BILASPUR
Endorsement

Endt No. lD 1)> b /Rules/2024 Bilaspur, dated _}) '}'D 3 / 2%(

Copy of Chhattisgarh Gazettes dated 05/07/2024 related to amendment in the Chhattisgarh Lower & Higher

Judicial Service (Recruitment and Conditions of Service) Rules, 2006 be forwarded to :-
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Joint Registrar-cum-P.P.S. to Hon’ble the Chief Justice, High Court of Chhattisgarh, Bilaspur for information of his
Lordship.

Private Secretary to Hon’ble Mr. Justice Goutam Bhaduri, High Court of Chhattisgarh; Bilaspur for information of’
his Lordship.

Private Secretary to Hon’ble Mr. Justice Sanjay K. Agrawal, High Court of Chhattisgarh, Bilaspur for information
of his Lordship.

Private Secretary to Hon’ble Mr. Justice Sanjay S. Agrawal, High Court of Chhattisgarh, Bilaspur for information
of his Lordship.

Private Secretary to Hon’ble Mr. Justice Parth Prateem Sahu, High Court of Chhattisgarh, Bilaspur for information
of his Lordship.

Private Secretary to Hon’ble Mrs. Justice Rajani Dubey, High Court of Chhattisgarh, Bilaspur for information of
her Ladyship.

Private Secretary to Hon’ble Mr. Justice- Narendra Kumar Vyas, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

Private Secretary to Hon’ble Mr. Justice Naresh Kumar Chandravanshi, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

Private Secretary to Hon’ble Mr. Justice Deepak Kumar Tiwari, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

Private Secretary to Hon’ble Mr. Justice Sachin Singh Rajput, High Court of Chhattisgarh, Bilaspur for information
of his Lordship.

Private Secretary to Hon’ble Mr. Justice Rakesh Mohan Pandey, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

Private Secretary.to Hon’ble Mr. Justice Radhakishan Agrawal, ngh Court of Chhamsgarh Bilaspur for
information of his Lordship.

Private Secretary to Hon’ble Mr. Justice Sanjay Kumar Jaiswal, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

Private Secretary to Hon’ ble Mr. Justice Ravmdra Kumar Agrawal, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

Private Secretary to Hon’ble Mr. Justice Arvind Kumar Verma, High Court of Chhattisgarh, Bllaspur for
information of his Lordship.

Private Secretary to the Registrar General, High Court of Chhattisgarh, Bilaspur for information.

Steno to Registrar (Vigilance/ I&E/ Judicial/ S&A Cell/ Computerization) High Court of Chhattisgarh, Bilaspur for
information.

Director, Chhattisgarh State Judicial Academy, High Court of Chhattisgarh, Bilaspur for information.

Principal Secretary, Law & Legislative Affairs Department, Government of Chhattisgarh, Mantralaya, Mahanadi
Bhawan, Atal Nagar, Nava Raipur (Chhattisgarh).

Advocate General, High Court of Chhattisgarh, Bilaspur for information. -

Assistant Solicitor General, High Court of Chhattisgarh, Bilaspur for information.

President, Chhattisgarh Bar Association, High Court Campus, Bilaspur for information.

The Principal District & Sessions Judge, Bastar at Jagdalpur/ Bilaspur/ Durg/ Raigarh/ Raipur/ Rajnandgaon/
Dakshin Bastar at Dantewara/ Janjgir-Champa/ Dhamtari/ Korba/ Mahasamund/ Kabirdham(Kawardha)/ Uttar
Bastar (Kanker) /Koriya (Baikunthpur)/ Jashpur/ Balod/ Bemetara/ Kondagaon/ Surajpur/ Sarguja at Ambikapur/
Baloda-Bazar/ Mungeli/ Balrampur at Ramanujganj for information.

The Principal Judge/Judge, Family Court, Bastar at Jagdalpur/ Bilaspur/ Durg/ Raigarh/ Raipur/ Rajnandgaon/
Janjgir-Champa/ Dhamtari/ Korba/ Mahasamund/ Kabirdham (Kawardha)/ Uttar Bastar (Kanker)/ Koriya
(Baikunthpur)/ Jashpur/ Balod/ Bemetara/ Kondagaon/ Surajpur/ Sarguja at Ambikapur/ Baloda-Bazar/ Mungeli/
Dantewada for information.

Commercial Court, Sector-19, Kotara Bhantha, Naya Raipur, C.G. 492101 for mformauon
The President, Chhattisgarh State Industrial Court, Near Ghadi Chowk, Raipur with a request to circulate all the
Presiding Officers of the Labour Courts for information.

Registrar Ministerial (C.S.J.A.), High Court of Chhattisgarh, Bilaspur for information.

_ Additional Registrar (Judicial/ D.E.&E/ HCLSC/ Adm.), High Court of Chhattisgarh, Bilaspur for information.

All Joint Registrar, High Court of Chhattisgarh, Bilaspur for information.

Officer on Special Duty-cum-Central Project Coordinator, E-Courts Mission Mode Project, High Court of
Chhattisgarh for information.

All Additional Registrar (M), High Court of Chhattisgarh, Bilaspur for information.

Member Secretary, Chhattisgarh State Legal Services Authority, Old High Court Building, Bilaspur for
information.

All Deputy Registrar, High Court of Chhattisgarh, Bilaspur for information.

Library, High Court of Chhattisgarh, Bilaspur for information.

- Court Manager, High Court of Chhattisgarh, Bilaspur for information.

In-Charge, NIC High Court Computer Cell, High Court of Chhattisgarh, Bilaspur with a dlI'ECUOI’I to upload in the
official web-site of this High Court.

(Balram Prasad Verma)
Registrar Gener
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F. No.1413/1629/XXI-B/C.G./2024— In exercise of the powers conferred by Article 233 read with the
proviso to Article 309 of the Constitution of India, the Governor of Chhattisgarh, in consultation with the High
Court of Chhattisgarh, hereby, makes the following further amendment in the Chhattisgarh Higher Judicial
Service (Recruitment and Conditions of Service) Rules, 2006, namely:-

AMENDMENT

In the said rules,-

In sub-rule (5) of rule 12, for the words "shall serve one month's prior notice or one month salary in
lieu thereof at the time of such relinquishment", the words " shall serve three month's prior notice or three month
salary in lieu thereof at the time of such relinquishment" shall be substituted.
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F. No.1415/1207,1205, 1629/XXI-B/C.G./2024.— In exercise of the powers conferred by Article 234
read with the proviso to Article 309 of the Constitution of India, the Governor of Chhattisgarh , in consultation
with the High Court of Chhattisgarh and Chhattisgarh Public Service Commission, hereby, makes the following
further amendment in the Chhattisgarh Lower Judicial Service (Recruitment and Conditions of Service) Rules,
2006, namely:-
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AMENDMENT
In the said rules,-
1. For clause (¢) of sub-rule (1) of rule 7, the following clause shall be substituted, namely:-

"(c) Possesses a degree in law of any recognized University and enrolled as an advocate
under the Advocates Act, 1961 (No. 25 of 1961)."

2. In sub-rule (4) of rule 14, for the words "shall serve one month's prior notice or one month salary in
| lieu thereof at the time of such relinquishment", the words "shall serve three month's prior notice or
three months salary in lieu thereof at the time of such relinquishment" shall be substituted.

3. After serial number (15) of clause (a) of Schedule-I, the following serial number shall be added,
namely:-

"(16)  General Knowledge of Chhattisgarh"
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